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i Undar Regulation 6 af Tngolvanay and Baplkruptay Board of india
- 30 ymm¥ Ruaulm\lm\_ Progoss for Gorporate l-‘unu‘unﬁ Rogulntions, 2010)
CUILTHE ATTENTION OF GREDITONS OF DIDWANIA SPINNING MILLS PRIVATE LINITED
T NEEVANT PARTGULARS
L. [Nama of Gorporata Dobtor Didwantn Splaning Mills Privato Limiiod
2. | Data of Incorporation of Gorporata | 10/0172013 T
e
3 | Authorlty undar which the Cororato| Faglatrar of Gompanias, Mumbal
. Debtor 1 lm‘.oruu;ma:Imaulmitrml VAR e, M
4 | Gorporate Idantitication number — [UT7200MA2013PTCR30038
I 1ot Corporate Debtar ARG E
Addross of the Raistarad Offfon and |Room No. 33, 8rd Floor, Now Valira Buliding,
Principal placa of Business, It any |59 Nakhoda Straal, Mumbad - 400003,
6 | Insalvency Commancement Date~ |Dota of Ordor - 14, 10,2010
_ in raspect of the Dorporata Dabtor |Date of Recolpt of Ordut - 16.10.2019
/| Estimated Dato of Closure of 11.04.2020 (180 days from insolvancy
lnsalvency Resolution Process Commoncoment Date [0, 14.10.2019)
8§ | Nama and Registration Number of |[Shrikant Zawar
Insalvency Protessional actingas (1P No. IBBIIPA-001/1P-PO0156/2017~18/
Interim Insolvency Professlonal, {10328
9. | Address and Email of the Interioy 525, The Summit Business Bay, Bohind
Rasolution Professianal, as Gurunanak Petrol Pump, Near Wastorn Express
registered with the Board. Metro Station, Anderl (East), Mumbal - 400093,
E-mall : shrikantzawar1@yahoo.co.in

10 [ Address and Email to be used for |D-26/404, Yogl Ashram, Yogl Naar,
correspondence with the Interim  [Boriwall, West Mumbai - 400091.
Resolution Professional E-mall : cirp.dldwania@gmall.com

11 | Last Date for submission of claim |30.10.2019

12| Classes of creditors, if any, under [Nil
clause (b) of sub-section (8A) of
section 21, ascertained by the
intérim resolution professional

13 | Names of Insolvency Professionalg Not Applicable:
identified to act as Authorised
Representativa of creditors Ina,
class (Three names. for each class)

14| (a) Relevant Forms and (b) Details |(a) Relevant Forms : Mentloned at Para 4
of authorized represantatives are
available at :

1. Notice is-hereby-given that the National Gempany Law Tribunal, Mumbai Bench tias arderad
‘the commencament of a carporate insolvency resolution process of Didwanla Spinning Miils
Private Limited wide its orderno. 493(IB)/MB/G-1v/2018 Dt. 14.10.2019.

2. The creditors of Didwanla Spinning Mills Private Limited are hereby called upon 1o submit
their claims with proof on or before 30.10.2019 to the interim resolution professional al the
address mentioned against liem No. 10. o

3. The financial creditors shall submit their claims with proof by electronic meas anly. Al ather
creditars may submit their claims with proof in persan, by registered post or by electronic
gfeTaT?;&aims may be submitted in the specified forms In terms of Regulations 7, 8 and-3 of the
Insolvency and Bankcuptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016 2 Form B Operational creditors {Other than Workmen/ Employee):
Eorm G - Financial Greditars; Form GA - DepositHalders; Form D - Workmen/ Employee; Form E

—Operational Creditar - Representative of Warkmen/ Employees and Form F - Other Creditors.

ng;rg??h?agmlmmscgn be downloadad from website of Insolvency & Bankruptcy Board of
i www.ibbi.govin. , ;

md%gl?gligmo;lgga%?: e aais of clalm shall atiract penalties.

Sd/-
ite: 2019 "“ADA”Q IKANT MADANLAL 2AWAR
Date: 18.10.2018 é‘ ¢ ~ SHRIKANT MADANLAL ZAW.
Place: Mumbai (Interim Resolufion Professional) |
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